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/14/104/2015.—बीमा िविनयामक और िवकास �ािधकरण 

अिधिनयम, 1999 क� धारा 26 के साथ प�ठत, बीमा अिधिनयम, 1938  क� धारा 114(ए) �ारा �द� शि�य� 

का �योग करत े�ए �ािधकरण, बीमा सलाहकार सिमित के साथ परामश� करन े के बाद, वा�ष�कय� और अ य 

लाभ� हतेु  यूनतम सीमा' के िलए इसके �ारा िन(िलिखत िविनयम बनाता ह ै।   
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क.  इन िविनयम� का संि-. नाम भारतीय बीमा िविनयामक और िवकास �ािधकरण (वा�ष�कय� 

और अ य लाभ� के िलये  यूनतम सीमा3) िविनयम, 2015 ह ै। 

ख. उपयु�� यह िविनयम सरकारी राजप8 म9 इनके �काशन क� तारीख को �वृ� ह�गे तथा जीवन 

बीमाकता�' �ारा ��तािवत सभी उ<पाद� पर लाग ूह�ग ेजो इन िविनयम� क� अिधसूचना क� 

तारीख के बाद �ािधकरण �ारा अनुमो�दत ह�ग े। 

ग. �ािधकरण उन उ<पाद� को हटाने के िलए अलग अनुदशे जारी कर सकता ह ैजो इन िविनयम� के 

अनुसार नह= ह>, परंतु वत�मान म9 जीवन बीमाकता�' �ारा ��तािवत �कय े गये 

  

 ह> और जो 

�ािधकरण �ारा इन िविनयम� क� अिधसूचना क� तारीख से पहले अनुमो�दत ह>। 
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घ. जब तक �क इन िविनयम� म9 �ावधान हो, तब तक इन िविनयम� के लाग ूहोने से पहले जारी क� 

गई बीमा पॉिलिसय� को अमा य न समझा जाए । 
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 प�रभाषाएँ
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प�रभाषाए ँ

  

 : 

: : 

: इन िविनयम� म9, य�द यह संदभ� लगते ह> :- 

क.   "अिधिनयम" स ेबीमा अिधिनयम, 1938 (1938 का 4) अिभ�ेत ह ै। 

ख.  “�ािधकरण” से अिभ�ाय बीमा िविनयामक और िवकास �ािधकरण अिधिनयम, िजसका गठन 

धारा 3 क� उपधारा (1) के अंतग�त बीमा िविनयामक और िवकास �ािधकरण अिधिनयम, 1999 

(1999 का 41) �ारा �आ ह ै। 

ग. इन िविनयम� म9 �यु� और अप�रभािषत, परंतु बीमा अिधिनयम,1938 अथवा बीमा िविनयामक 

और िवकास �ािधकरण अिधिनयम, 1999 (1999 का 41) अथवा उनके अधीन बनाये गये �कसी 

भी िनयम अथवा िविनयम म9 प�रभािषत सभी शKद� और अिभLि�य� के अथ� वही ह�गे जो उन 

अिधिनयम� अथवा िनयम� अथवा िविनयम� म9  Nमशः उनके िलए िनधा��रत �कये गये ह> ।      
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क. कोई जीवन बीमाकता� जारी क� गई �कसी भी बीमा पॉिलसी पर �कसी लाभ  अथवा बोनस को 

छोड़कर लाभ क� िन(िलिखत से कम रािश अदा नह= करेगा अथवा अदा करन ेका वचन नह= दगेाः 

  

 

i. 1,000 Pपये �ित माह क� वा�षक� 

  

 

ii.  5,000 Pपये क� सकल रािश (सूQम बीमा और �वा�Rय बीमा Lवसाय के अंतग�त दये रािश को 

छोड़कर) 

  

 

iii. सूQम बीमा और �वा�Rय बीमा Lवसाय के िलए 1,000 Pपये क� सकल रािश   

    

   

बशतS �क यह �कसी पॉिलसी को �कसी भी मूTय क� �द� पॉिलसी म9 प�रव�तत करन ेअथवा �कसी भी 

रािश के अUयप�ण मूTय का भुगतान करन ेके िलये �कसी बीमाकता� को नह= रोकेगा। 

ख

खख

ख. िविनयम 3(क) के अंतग�त उ�  यूनतम लाभ समय-समय पर यथासंशोिधत बीमा िविनयामक और 

िवकास �ािधकरण (असंबV बीमा उ<पाद) िविनयम, 2013, बीमा िविनयामक और िवकास 

�ािधकरण (सबंV बीमा उ<पाद) िविनयम, 2013, बीमा िविनयामक और िवकास �ािधकरण 

(�वा�Rय बीमा) िविनयम, 2013 तथा भारतीय 

  

 बीमा िविनयामक और िवकास �ािधकरण (सूQम 

बीमा) िविनयम 2015 क� �ावधान सीमा तथा �ािधकरण �ारा इस सबंंध म9 जारी �कय ेगय े�क ह= 

अ य िनदशे� के अनुसार ह�गे। 

  

 

4.

4.4.

4. �ािधकरण उपयु�� 3(क) म9 िविनWदX रािश से कम वा�ष�कय� और अ य लाभ� का अनुमोदन असाधारण 

प�रि�थितय� के अंतग�त कर सकता ह।ै 

  

 

टी. एस. िवजयन, अYय- 

[िवZापन. III/4/असा./161/15(192)] 
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INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA 

NOTIFICATION 

Hyderabad, the 31st August, 2015 

Insurance Regulatory and Development Authority of India 

(Minimum Limits for Annuities and other Benefits) 

Regulations, 2015 

F. No.IRDAI/Reg/14/104/2015.—In exercise of the powers conferred under Section 114 (A) of the 

Insurance Act 1938 read with Section 26 of Insurance Regulatory and Development Authority Act 1999, the 

Authority in consultation with the Insurance Advisory Committee hereby makes the following Regulations, 

for Minimum Limits for Annuities and other Benefits. 

1. Short title and Commencement 

a. These Regulations shall be called Insurance Regulatory and Development Authority of India 

(Minimum Limits for Annuities and other Benefits) Regulations, 2015. 

 
b. The above Regulations shall come into force on the date of its publication in the Official Gazette and 

shall be applicable to all the products offered by the Life Insurers which are approved by the 

Authority after the date of notification of these Regulations.  

c. The Authority may issue separate instructions for withdrawing the products which are not in 

compliance with these Regulations but are currently offered by the Life Insurers and which are 

approved by the Authority prior to the date of notification of these Regulations.  

 

d. Unless otherwise provided by these Regulations, nothing in these Regulations shall deem to 

invalidate the insurance policies issued prior to these Regulations coming into force. 

 
2. Definitions: In these Regulations, unless the context otherwise requires:- 

 

a. “Act” means the Insurance Act, 1938 (4 of 1938). 

b. “Authority” means the Insurance Regulatory and Development Authority of India established under 

sub-section (1) of section 3 of the Insurance Regulatory  and Development Authority Act, 1999 (41 

of 1999). 

c. All words and expressions used herein and not defined in these Regulations  but defined in  

Insurance Act 1938 or Insurance Regulatory and Development Authority Act, 1999 (41 of 1999) or 

in any Rules or Regulations made thereunder, shall have the meanings respectively assigned to them 

in those Acts or Rules or Regulations. 

3. Minimum limits for Annuities and other Benefits secured by policies offered by Life Insurers: 

a. No Life Insurer shall pay or undertake to pay an amount of benefit excluding any profit or bonus on 

any policy of insurance issued, less than: 

i. Annuity of Rupees 1,000 per month 

ii. Gross sum of Rupees 5,000 (Except under Micro Insurance and Health Insurance Business) 

iii. Gross sum of Rupees 1,000 for Micro Insurance and Health Insurance Business:   

Provided that this shall not prevent any insurer from converting any policy into a paid-up policy of any 

value or payment of surrender value of any amount. 

b. The Minimum Benefits under Regulation 3 (a) shall comply with the extant provisions of Insurance 

Regulatory and Development Authority (Non-Linked Insurance Products) Regulations, 2013, 

Insurance Regulatory and Development Authority (Linked Insurance Products)Regulations, 2013, 

Insurance Regulatory and Development Authority (Health Insurance) Regulations, 2013 and 

Insurance Regulatory and Development Authority of India (Micro-Insurance) Regulations, 2015 as 

amended from time to time and any other directions issued in this regard by the Authority. 

4. The Authority may approve Annuities and other Benefits lower than the amount specified in 3 (a) above 

under extraordinary circumstances. 

                                                                               T.S. VIJAYAN, Chairman                                                          

[ADVT- III /4/Exty./161/15(192)] 
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